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ORDERS OF THE TRIBUNAL 
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OrI.er dated 15ii542 

Heard Mr.AI(.Mishra,Ld.Counsel for the .applicaal 

The applicant has filed this QA, facing trans-

fer from lhubaneswar to Gstihati on administrative 

grunds. 
tr ansr 

is grievance is that in te'ns of the revised 

poUcy quide.liis of group A officers  in UP ised 

by the *npl.yees Provident i1.i*d 0rcanisation, Pini-

Stry of liabour, (vernent of India dtd4. 

(Annexure-P/2) tenure of an e fficer • f the grade of 

APFC is prescribed for a period of four years5  

whereas he had done less than three years on the 

date,. his postinq order at Anzxure3 was is.ued. 
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He had, there fore, sulinitted a representation to 

the Cgntral Provident lund C.mmissioner, npl.yes 

r.videat Yund Oranisatien for his retenticn. It 

appears that immediately after filing the representa 

tion, the applicant has rushte this Tribunal which, 

striøtly is not permissible without exhausting the 

deparental remedies and,rievaneev are net be 

entertained to be heard by ths Tribunal. 

However as the applicant has already filed repre-

sentation addressed to the cempetent authority,  to 

consider his request for retertion, it wu1d be in 

faitness of tb1nçs if the Respondents disposd.f 

his representation in the first instance before ask 

inj him to take over the new position. It is also 

disclosed by the l .Cunse 1 for the applicant that 

the applicant is at prsent an leave, be that as it 

may, we herfaby direct the Respothents net to take 

any coercive action till the representation dtd. 

1$J.5 filed by the applicant is disposed of with 

a speaking order. 

A copy of this O.A. be also sent to the eSp0 0... 

nts as a part of representation 	disp.se it of. 

With the above direction this O.A. is aisposed 

of at the admission sta'e. 

A copy of this O.A. has already be served o n 

Mr. G. Singh, Ld, A4411,3tand inci Counsel appearin: for 

the Respondents. 4' 
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